CENTRAL ADP’IIN ISTRAT IVE TR IBUNAL
CALCUTTF\ BENCH

NOo. UsAs 1166 of 1996
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Present Hoh'ble Mr.Justice S.N, Mllick» Vice-Chairman,

MUKTA RAM DAS

Vs, »
UN ION OF INDIA & ORS,
( EASTERN RAILWAY)

for the @pplicant s None
for the respondentss Mr.P.K.Aroras counssl.

OROER

Non e appéars for the épplicant when the matter is

called on for hearing. Mr.P.K,Arora appears for the respondents.

- However» no ‘reply hag been filed in spite of chances being .

given to the respondents for the purpose, Although none has

appeared for the applicanto the ld,caunsel appearing for the

o reSpondmts submits that the matter may be decided on marit

Q.

on cmslderation of the mi\terials on record, %ich prayer made
by Mr.P.K.Arora appears to be reagonable, ’

2. ‘In this O,A.» the applicant has prayed for a direction‘
upon the resj:ondent-;u thorities to give him an appointment on
compassionéte graund in any GrOUp-D post, The facts are as
follous -

Tha Pathér of the @pplicant Late Kshetra Mohan Das

‘was an employes under the respondent-authorities in the post

of Carpentsf and died on 9.1.1961 in hamess. It is stated

' that at the time of his deaths the @pplicant was @ minor, @n

his attaining the age of majoritys the mother of the applicant

filed an application before the responden t-au thorities for

.. 2/-




giving her son an appointment on compassionate grounds, ag per
‘annexure-B8 dated 4th Juner 1979, It is stated there that

on the date of sich applications her sons i.e. the present
applicadt;. was about 23 years old., Thereafters the'appIicant‘
himself filed an application in pirescribad'f‘orm tovthe Chief
Wrks Mnagers» Etastemn Ra3ilway» Lilyahs for giving him an
appointment on compassionate ground in a GrOu.p-D post vidé
annexure-C ,which» is dated 8,7.1994, It is submitted by Mr,P.K.
Arora that the dpplication is devoid of any merit and it is
algo hopelessly barred by~ limitétiOn. ’

3. It is stafed in snnexure-8 i.e. the application Fviled
by the mother of the @pplicant yho ig not aparty to this

'-appiicatiom ‘that on the date of the @pplication i.e, 4th Junes

1979: her son was 23 years old, It may be inferred from the

said @pplication that the applicant was born somg time in

1956,. No action yas taken in this fagard by the respondent-

au thorities and‘ the mother also did not file any éase before

any appropriate forum to vindicate haer cauge, Annexure-C is-

- the applican t's own @pplication where he has given his date of
birth as 23rd Feﬁmary: 1956, The 5pplication is dated

- 8.7.1994. It @ppears that the applicant attained the age of
majori ty sombe‘time in. 1974»> but for the first time he moved the
responden t-au thori ties for guch appointment in 1994 i, e. after
@ lapse of 20 years, There is no explanation for this unusual
delay. The mother is also not a party to this application. It
is not disclosed whether the mother is still alive or not and
the @pplicant is to main tain hi; mother. The schemé of giving
compassionate appointment is to save the femily of a deceased
emp loyee from financial disaster or distress on the death of

the employee concemed, From the materials on record» I do not




. W

find anything to show the composition of the family left by

the deceased employee who the @pplicant has still to maintain,
Under such circumstances: 1 fully agree with the con ten tion

of Mr,Arora that the @pplication is not only hopelessly time
barred but also devoid of merit, |

4, Mr.Arora has algo referred to-a decision reported in

1998 SJprveme Court Cases (L &_S) page 570 (State of Uttar Pradesh
vs. Paragnath) wherein the Supreme Court hag held yhm an |
employee' s s0n '8pproachas for the firgt time for compaasionate’

appointment after long lapse of 17 years after the death of

" the employee concemeds such applicant is not entitled to aﬁy

relief reg@arding compassionate appointmen t.

5, The principle laid down in the aforesaid reported case

L O |
applies in force to the present one.
~

6 This application is dismislse.d.‘ No order is passed as

to costs.:

(SeN, Mallick)
Vice-Chairman
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